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C C î I R . 4 l \ d M I W I S ¥ E A T E Y E  i r i i b u w a i .
ADDITIOWAL BEWCH,

23-A, Thornhill Road, Allahabad-2 1 1C01 ^

Registration No. of 1 9 8 ^

A P P M C A N T (&\ H cv+K S\Vv5><<

RESPONDENT(s) .m. »•• »•••••'••••••• ........ . i*..... .......... .

Particulars to be examined Endorsement as to result of Examination

1. Is t&e appeal competent?

2. (a) Is the application in the prescribed form ?

(b) Is the application in paper book form ?

(c) Have six complete sets of the application ^  p JkjJ'

been filed ?

3. (a) Is the appeal m time ?

(b) If not, by how many days it is beyond 
time ?

(c) Has sufficient case for not making the 
application in time, been filed ?

•M- -I
4. ' Has the doci^ent of authorisation/Vakalat-

nama been filed ? '

5. Is the application accompanied by B. D/Postal-
Order for Rs. 50/-

6. Has the certified copy/copies of the order (s) 
against which the application is made been
filed ?

7. (a) Have the copies of the documents/relied \ i  q 
upon by the applicant and mentioned in ' 
the application, been filed ?

(b) Have the documents referred to in (a)
above duly attested by a Gazetted Officer I
and numberd accordingly ?

A
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O.A. No. 1275/88 (li)

Hon, Mx; D .S . M^sra/ A.M . 

Hon. Mi; D .K . Agrawal,J.M

30 /3 /89 3hri A.Bhargawva learned counsel for the 

respondents requests for further time to 

file  canter reply.He may do so, within two 

weeks. The applicant may file rejoinder, i f  any, 

within a week thereafter. List the case for 

final tearing on 9-5-89,

J . M.

(sns)

9 /5 /8 9

Hon' Mr, G*S« Shaima, JJ4 .

Hon* Mr. Raaan.

Shri J jp , Mathur, learned counsel for the 

applicant and Shri Arjun Bhargava, learned 

counsel tor the respondents are present, r - 

Shri Bhaigavaj requests for and is allowed 

one monthHirae to file  reply. The w l i c a n t  

may tile rejoinder, i f  any, within 2 weeks 

thereafter. L ist  this case for final hearing 

on 9-8-89. *

J .M ,

(sns)

6^1

.\
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O.A. No. 1275/88

26,6,92 Hon, nr, 3ustice U,C, Sriv/astav/a, V.C, 
Hon, nr, K, Obayya. A.H,_________________

smc

Shri 3.P, f*lathur, learned Counsel for the 

applicant uas not present in the Court

today and therefore the case may be adjourned

as it uill not be possible for him to argue the 

case. List this case on 15,7,92 on which date 

it shall not be adjourned on any ground.

V.C.



,% CENrx^AL AZMINISTRAXIVE TRIBUNAL

LUCKNOW BENCH '

/
/

O .A .No . 1275/88

Chavi Nath Singh and others- Applicants.

versu s

Union of India & others Respondents.

Shri J.i^.Mathur Counsel for Applicant, 
ShriAriun Bharqava^ Counsel for Respondents.

COt<m .

Hon. M r,Justice U .C , Srivastava, V .C*

Hon. Mr. K. Qbavva# Adm. Mgnber.______

(Hon. Mr. Justice U .C .Srivastava, V .C .)

were

As 33 1/3% of the posts/re served fo? class

IV employees^Agains t the notice dated 16 ;4 .84

the applicants applied for the  same inthe prescribed

proforma for appointment on the pos.t of Junior 

Cler>cA.grade Rs 260-400.I t  was p rovi^^  in the notice 

that the employees who will be found eligible

will be put to work as Ty.Clerks in the grade of

Rs 260-400 purely as a tiamporary and adhoc stop

gap arrangement and v;ill not confer upon them

any prospective right for similar promotions in

preference to ‘their seniors in future ca: continuance

as such, rhey can also ba posted in any Deptts.under

the control of Dy. COS/AMW on request for change

of posting or any other condition will not be

cons idered.J^he applicaStg Wer@ tested in Hindi and

Engli'sh and viva voce took place and they were
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declared successful and were given ^pointm ent. In

the mean time, the interim order v^as vacated and 

the selection process started,The applicant, that is 

why have challenged that their suitability having

been 0 3nci<§ered once, they were not required to Jsac 

a-\,ear in the exeraination and claim that they may

be declarec as regularly ^p o in ted  class I I I  onployees.

2. On behalf of the rospundents it fe s been

stated that the ^p lic an ts  were put to officiate  on

purely stop g ^  arrang^ent/lih ich condition vjas

incorporated in the notice of appointment and they

have been working on the post as such. Having accepted

the same they have no tight tosay anything further.

I f  they want regularisati'On the:y ha^e to fî ce selection

In this stop gap arrangenent only the applicants' 

po’-’er to speak and writein English and Hindi was

t a s t e d  in pursuance of tre notice in the presence

of Shri S.Dlr^rman and Shri Sitaran the then D .C .J ^  

and A .P*o . mv  respecrively.No ifjestion p ^ e r  as 

prescribed v;ere set ar given to the c ancidates for

ansvv’er in duration o f 3 hours and neither the

prescribed selection Board was formed/ ss the selection 

from class IV  -to class I I I  is  a sort of new recrjitment

' '^P
x'he selection Board v^as/consist o f  3 ssenioE class I

BCale officers, and the A ,P ,0 , was not a senior scale

officer. I t  has also been stated that the ^p lic a n ts

have put in sane service and have gained ej^erisnc©

and it may be advantage tothe ^p lic an ts  themselves

fel-.en fehey appear in the written test aid vij^va voce 

for selection to be made,

Ob viously, those wlio have gained ej^erinece 

may get appointg^ and regularised but as rule provides,
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for age and suitability test the ap,olicants are 

required to take the eligibility  test.As the ^p lic a n ts

have served in the department, it is open for the

respondents not togive a go by to the ^p lic a n ts  who

hgve worked '~inthe department and gained ej<perince/

to consider for rec^ularisation# in case they are found

eliqjrbie for r egulatisation in selection test,

Adm. ember. —  Vice Chairman.

Lucknow;Dated;15 ,7 ,92  

Shakeel/



IN THE COURT OF C--NTRAL ADMINISTRATIVE TRiBUNaL 

AL I^iHABAD 

C .T , NO. OF 1988

Chavi Nath S l n ^  and others Applicants

Versus

Union o f India and others Respondents

a

S.No.

1.

2,

I  N D E X

Particulars

Petition

Annexare No, I  
True copy of notice 
dated 14 ,6 ,1984

Pages

1 - 1 1

12 - 13

1)

3.

4 .

5 . 

5.

Annexure No, I I  14
T ue copy of the appointment 

ofder.

- 17

Annejaire No. I l l  18 “
True copy of extract of

gâ deat? •
^n e x u r e  ito, III-A true copy 
o f office  order dt,2 5 ,l ,8 5  19- 20

^ n e x u r e  No, 17
True copy of the notice 21 -22 
dated 19/30-9-1988

6 . Annexure No. V  ̂ 23
True copy of representation 
made to the respondent no ,2

- 25

7 . Power 26

Iiuclcnow: Dated: 

O c t ,^  9  ,1988

/̂ slro- v  ■

‘,P,Mathur ) 
Advocate 

Coxaisel for applicants 
r / o  48# Tahseenganj,Lucknow,



IN THE COURT OF CENTRAL ADMIN ISTRATIVE TRIBUNAL 

ALLAHABAD BiHCH.
.Vid--tiona» Bench At

C ,T .N o . O f 1 ̂ 88 ̂ '

Oawc/^caeipt " .

1 . Chavi Nath S i n ^  aged about 53 years 

son of Sri Chakarapal S i n ^ ,

resident of 355/239, Alaranagar, liiclaiow.

2 .  Chandan lal aged about 52 years

son of Sri Guru Charan, ,

resident of Rahimabad Post Bijnor, Lucknow.

3. Laami Narain aged about 46 years

^  son of Sri Bhalloo Das#

resident of 548/106, T e j i  K h e r a ,  M anakna^nLucknow.

4 . Phool Chand aged about 46 years,

“  son of Sri Ram Dularey,

resident of Chitwapur ,^eer  nagar, fiurknow.

5. Jainath Misra aged about 49 years, 

son of Sri Sankata,

resident of c-16/4138, R a ja ji  Puram, Lucknow.

6 .  farm ed war Dayal aged about 55 years 

son of Sri Shyam Behari,

resident of 1 8 2 /2 , Mashakganj,Uicknow.

7 . Shyaiti SHaroop B ali aged about 52 years 

son of Sri M a n ^l  Sen B ali, 

resident of E-1374, Rajaji Puram,Lucknow.

V. . 2 /
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8 ,  aiiv  Shankar Ram aged about 55 years,

son of Sri ffenu Ram, resident of Village 

Chakra sedhaval Buchiwapura Post Rani Ki Sarai 

Distt, Azamgarh.

9 , A .P .Yadav aged about 52 years, 

son of Sri Kalloo,

resident of tillage  Mdindi, Alamba^,Lucknow,

S
10, Dadoon S i n ^  aged about 51 years, 

son of Sri Bal Govind S i n ^  ,

> resident o f 559/30, Brahma Nagar, A lam ba^, I«cknow,

11 , Raj Narain Tewari aged about 47 years, 

son o f  Sri Badri Prasad Tevari,

resident of Village and Post Barauna, Lucknow,

1 2 , Buddhoo Lai aged about 48 years,

son of Sri Ifenku, resident of Village Ifenpur,

Post '^ikra, D istt , Barabanki,

- 2 -

13 , Salik Ram aged about 50 years, 

son of Sri Ram Nath,

resident of Village M^re\>jan Post Purwe,

D istt, Jaunpur.

14, Shyam Kumar aged about 48 years 

son of Sri Varain Prasad, 

resident of 2 56/176, Khajux^, Lucknow,

15, Munni Lai aged about 45 yers, 

son of Sri Sita Ram 

resident of 56 5 A a , Amrudhi b a ^ ,

Alambagh, Lucknow.

16, Raj Bhadur S i n ^  aged about 51 years, 

son of Jang Bahadur ^ingh,

resident of 5 5 1 K a /2 0 9 ,  B h i l a « a n . Alambagh.Lucktiow.

. . . 3 /
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17, Ifehesh Prasad Sajaena aged about 54 years, 

son of Sri G a n e ^  Prasad Saxena, 

resident of 566/24, Ja i  Praka:^ Nagar, Alambagh

Iucknov7,

18 , Mohainn^d Israr aged about 50 years, 

son of Sri MDharainad Ibrahim, 

resident of 355/382, Alamnagar, Luclcnow.

19 , Krishna Kumar Shukla aged about 48 years, 

son of Sri Vish Nath Shukla, resident of

Barha Rly Colony Block No, l-22-D,Lucknow,

20 , Shiv C3iaran Ram aged about 50 years, 

son of Sri Rimal Ram, resident of 

Village Nasirpur, Pahan Post Alawpur, Distt,

V^ianasl. ^  ^  y

H'«vOArv I» 5 ‘̂ 1 ' &| c>
X  ' l ^ p p l i c ^ n t s

1 , Union of India, th ro u ^  Secretary 

Ministry of Railway, New Delhi,

2 , General Manager (P) Northern Railvays 

Baroda House, New Delhi,

3, Deputy Controller of Stores,

Northern Railways, A lam ba^, Lucknow.

Responfents

a p p l i c a t i o n  ONDiER SECTION 19 

ADMINISTRATTv/E 1985,

1 ) chavi Nath ^xn<p ged about 53 years, 

Chakarapal Singh, resident of 355/239,

Alamnagar, Lucknow , pay !te« 10 30/- P, m, { Clerk )

. . . 4 /
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2) C2iandan Lai aged about 52 years son of 

Sri Guru Charan, resident of Rahinabad Post Bijnore, 

luclcnow. Pay Rs. 10 3o/- ( Clerk )

3) L a m i  Narain aged about 46 years son o f 

Sri Bhalloo Eas, resident of 548/106*' Te ji  Khera, 

mnalcnagar, Iuc3cnow pay te, 10 30/- ( clerk ) .

4) Phool Qiand aged about 46 years son of Sri 

Ram Dularey, resident of Saoa Qiitwapur, Veerqagar,l«Gknow 

Pay Rs. 1030/- ( clerk ) ,

5) JaiH Nath aged about 49 years son of Sri 

Sankata, resident of C-16/4138, R a ja ji pi ram, Lucknow,

( pay 1030/- ( clerk )

6) Parmeshwar Dayal aged about 55 years son 

o f Sri Shyam B ^ a r i ,  resident of 182/2, M a ^ a k  ganj, 

Lucknow, Pay Rs. 10 30/- ( Clerk )

7) Shyam Swaroop B ali aged about 52 years, 

sonof Sri Mangal Sen Bali, resident of S- 1374, Rajaji 

Puram, Lucknow, jay 10 30/- ( Clerk ) .

8) Shiv Shankar Ram aged about 55 tears

son of Sri Manu Ram, resident of Village Chakra Sedhaval 

B uchi'wQpura Post Rani Ki Sarai, Distt, Azamgarh, 

pay Rs. 1030/- ( Clerk )

9) A .P .Yadav aged about 52 years, son of 

Sri Kalloo, resident of Village Mehdi, Alarabac^,

Lucknow, pay Rs. 10 30/- ( Clerk ) ,

10^ Dadoon S i n ^  aged about 51 years son 

o f Sri Bal Govind S i n ^ ,  resident of 559/30, Brahma 

Nagar, A lam ba^, Lucknow Pay Rs. 1030/- t Clerk )

11) Raj Narain Tewari aged about 47 years

. . . 5 /
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son of Sri Badri Prasad Tewari, resident of ^illage 

and Post Baram a, Lucknow, Pay 1030/- ( Cleric )

12) Buddhoo Lai aged about 48 years, 

son of Sri Nanku, resident of Village l^npur. Post 

Tikra, Distt. Barabanki^ pay rs. 1030/- ( Clerk ) .

13) Salik  Ram aged about 50 years# son of 

Sri Ram Nath, resident of Village Mehrex^n Post Purwe?, 

D istt. Jawipur. Pay 1030/- ( Clerk )

^ 14X Shyam Ktmiar aged a bout 48 years son of

Sri Varain P r Q ^ d , resident of 256/176, Khajuwaufi. 

Lucknow, pay 1030/- i clerk ) .

15) Manni Lai aged about 45 years son of 

S r i  Sitagjam resident of 56 5/Ka, ^ r u d h i  bagh,

Alaniba^, Lucloiow, pay rs, 103o/- C Clerk )

16) Raj Bhadur S i n ^  aged about 51 years,

^  son of Jang Bahadur S i n ^ ,  residoat of 551 Ka/209,

Bhilawan, A lam ba^, Lucknow, pay Rs. 1030/- CClerk )

17) Mahesh Prasad Saxena aged about 54 yearSf

^  son of G a n e ^  Prasad Saxena, resident of 566/24 , Ja i

P r a k a ^  Nagar, A lam ba^, Lucknow pay 10 30/- ^^lerk)

18) Mohammad I s 3::ar aged about 50 years 

son o f  Sri M>hammad Torahim, resident of 355/382, 

Alamnagar, Lucknow, pay te. 1030/- i Clerk )

19) Krishna Kumar Shukla aged about 48 years 

son of Sri Vish Nath Shukla, resident of Barha Rly . 

Colony Block No. I-22-D, Lucknow, fay 103o/- t^lerk )

20) Shiv Charan Ram aged about 5o years 

son of Sri Riiaal Ram, resident of Village Nasirpur

. . . . 6 /
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a

Pahan Post Alampur, Distt. Varanasi, pay 1030/- t^lerk)
V Vl«a AfXM. 'iCw ̂ Â.« T K-tfxVj V) o j <̂ ‘| ,, Sir i» ^  j S' S*, ̂

^  AP̂-TV-O-’-/ <AAC^ ^ ^  SP/-f.t

p.̂ .'iiVvgU-CT'rw. fr;c,
rv,̂  ̂ ^  4j-vv.VV V'<̂ ’«'»'^«^ tJitrtc- -̂0 1,T( ,V\

2 , '  1) Union o£* India through Secretary Ministry

of Railvay, New Delhi.

2) General Manager !?) Northern Railway, 

Baroda House# New IS lh i,

3) Deputy Controller of Stores, Nortiiern 

Railways, Mambagh, Ijucknow,

h

3. Particulars of the order of Against \-iiich

theapplication is made s-

i±) Order No, Notice No. 20-E.

(ii) Date : 19/30-9-1988 

Ciii) Passed bys Dy. Controller of Stores 

Northern Railway, Alaniba^, Lucknow,

(iv) Subject in briefs By order a Panel of 

Clerks Grade 950-1500 I RPS) against 3 3 ,1 /3%  vacancies 

reserved for class IV and Class I I I  Staff in Lower 

Grade to form among staff having pat in 3 years

service as on 31 ,10 ,1988 ,

4 .  of *~

The applicants declares that the subject 

matter of the order against «hi<i> he wants redressal 

is  within the jurisdiction of the Triiunal.

5. Limitations

(i) That the applicants in persuance ^

notice NO.20-E, dated 14 .6 .1984  Issued by the 

respondent no. 3, being eligii.ie. applied by the 

fixed  date on the prescribed profomia for the appoint- 

meat on the post of junior cleric grade 260-400 fe)

. . . 7 /
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C^nnexure-I is  the true copy o f notice dated 14 ,6 ,84 )

{ii) That about 100 applications were 

received by the respondent N o ,3 and a test^jcS^® was 

h e l d ^ n  E n ^ is h  Dictation^Hindi and some question 

I in and interveiws o f the applicants were

‘ also held by S /S r i  S,Eharman and Sri Sita Ram,

D .C .O ,S , and A ,P .O  (S ) /  AM7 respectively,

tiii) Thatthe applicants were d e c la ^ d

successful and were given appointtment on the p o ^ o f

junior Cleric 260-480 feS) at present ( 9 5 0 - 1 5 0 0 ^ P S ^

/ t h r o u ^  appodw^ent order dated I4,l,1985(a^u)

r  tr auD ru> A ^
I ( Annesoire N o ,II  i »  the €rue copy of the appointment

order ) ,

{iv) That immediately receiving the order 

the applicant joined on the post and are still working,

(v) That few of the applicants were even 

promote^to officiate on h i ^ e r  post of Senior Clerk,

and D SK /III on adhoc basis,

(vi) That the applicants were also given 

training at Chandansi and camp at D ,C .O ,S /CB- ^cknow  

and have successfully completed the same,

(vii) That the applicates vrork and worth art

also upto the'’̂ ^^te  and few them have been

awa'rded certificate of merits,

{viii) Thd: as the services of the 

appli<»nts were p u r e l y  temporary and adhoc, the 

applicants repeatedly approadied the respondents



X,
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for regularisation o f tiie applicants pjsiaaatitiag^ o§- 

the ground o f length o f service and as per the 

regularisation done by the respondent no, 2 in c»ses 

of materiai-s checloer/ of Delhi and Lucknow Division 

( Annexure No, is the extract of the order

o f the respondent no, 2 referred in the meaning with 

the Uttar Railway isksrfs Union, dated 6,6 .1988  and 

7,6.1988 )

tix) That the respondent no, 3 has issued 

impugned notice No, 2o-E dated 19/30-9-1988 thereby 

asked the application for formation of Panel of Glerk 

in  the Grade 950-1500 fePS) against the 33 ,1 /3  % 

vacancies reserved for class IV  and Class I I I  Staff 

in Lower Grades by 31,10.1988 ( Annexure IV is the true 

copy of the notice dated 19/J0-9-1988 ) .

(x) That it  is pertinanfe to mention here 

that the appoinments of the applicants were made on 

the post of Junior Clerk in the vacancies reserved 

for class IV Staff and Class I I I  after proper 

selection.

(xi) That the applicants apprehends that if  

in persuance of the impugned notice dated 19/30-9-88 

the selection were held the applicants vrould be 

reverted to give way to persons on Panel.

txii) That further the applicants have to 

f i l l  the form afresh and to give the test again 

for coming into panel of Clerks thus have to face 

competition with the juniors working on the post of 

Class IV  and Class I I I  laax Lower Gra<^,

—  . . 9 /
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A /
V

Cxiii) That being pat in serive for mere 

than 3 years period as Clerk and alsD on Senior Post, 

the applicants are entitled for re gu lari sat ion at 

par with the decision of regularisation of Material

Ail
Cheker of Delhi and lucknov? D vision and other 

Division o f  the Northern Railway by the respondent 

no, 2 and further the applicants have made representatic 

and personal rec^est ( Annexure No, 5 is  the <x>py

of representation made to the respondent no, 2 /

UuL U h h :^

7 , That in view of the facts mentioned above

the claiments have no other alternative than to 

file  the claim petition among other on the following 

grounds 8-

a) Because the applicants are

entitled for regularisation on the post o f  

Clerk grade 950-1500 fiPS) in view o f  the 

facts that applicants have already put in 

more than 3 years service and at par us in  

the respondent no , 2 has issued order,

b) Because the non-regularisation of the 

applicants and forming of nev; panel for the 

post of Clerk in the scale 950-1500 fePS) 

is  discriminative and against the 

imperative of Article 14 and 16 of the 

Constitution of India .

c) Because the respondent no, 2 fa ils  to 

exercise powers vested in it in regularising 

the applicants on the post of Clerk in 

the scale 95o-l500 i RPS) against the

• • • • lo/
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vacjancies reserved for Class IV  and i H  

Lower Grade staff on the fact that the 

applicants were duly selected after test and 

interviev; and have put in more than 3 years 

service on the post of Clerk grade 950-1500 

fePS)

p r a y e r

--y ■
The applicants prays for the following re liefs :

(a) That the Hon'ble Tj-ibunal may 

please by way of Writ, order or direction q ^ a ^  the 

Impugned notice dated 19/30-9-1988 placed at Annexure-4 

with claim.

(b) That the Hon'ble Tribunal may please 

by way of writ, order or direction commanded the 

respondent no. 1 and 2 to regularisation the 

applicants on the post of Clerk Grade 950-1500 RPS).

(c) That any other suitable writ, order 

direction v;hich the Hon'ble Tribunal may please also 

issued,

|d) That the cost of petition be awarded,

8 ,  Interim Order :-

Pending Final Decision on the application 

the applicants seeks issue of following interom 

orders-

On the facts and circumstances the Hon'ble 

Tribunal may please stay the taipugnea notice no.20-E 

aatea 19/30-9-1988 t ill  disposal of appli<etlon



otherwise the applicants would be put to irreprable 

loss and mental agony or may pass suitable order 

in the interest of justice ,

9 , Remedies Ea^austeds

That the applicants daclar^that the 

representation for regulari^tion  and personal 

X request were made to the rejspondent no, 2 but nothing

has been done so far altliou^ no departmental remedy 

i s  prescribed for the ^ m e ,

V-

3 0̂ , The applicant further declares thatto the

best of their Isnowledge, the matter in this petition 

i s  not pending in any court o f law or any other 

Bench of the Tribunal.

- 11 -

1 1 , Particulars of the Bank Draft:

1 2,
An Index in ekiQplicate containing details 

of document to be relied upon is enclosed.

— V

Lucknow:Dated# c2 A p p lic a n t  ^  ̂

^  \ \ "2-1\/-̂  W v ^  Vo \

A ~ ft r, ^  -Gv^'vt •'—

c3x^  \ ^ H , x r L
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BEFORE THE CENTRM. ADMEN ISTRATIVE TRIBUNAL AI<I^ABAD

' BENCH

C .T  JIO. Of 1988

Chavi Nath S i n ^  & others

Versus

Applicsants

Union of India and others Respondents

M nexure No^ I

O ffice  of the Controller of Stores# N.Rly/lAicknow, 

NO. 20-E Dated: 14 ,6 ,1984

^ p l ic a t io n s  are invited from Class IV emplo; 

ees of W , C B ,  DSL,ETD/CNB, VYN and MGS DejJOts ^ o  have 

put in  a ll  least three years service on the date 

of issue of th is  notice and are able, to read and write 

English well and literate e n o u ^  to perform duties of 

^ n i o r  Clerk grade Rs, 260-400 CrS) ,

The applicants ^ o u l d  dote that employees 

found eligible w ill be pat to w r k  as Ty,Clerks in 

Grade Rs. 260-400 filS) purely as a temporary and adhoc 

stop gap arran exnent and will not confer upon them 

any prospective r i ^ t  for similar promotions in 

preference to their seniors in future or continuance as 

sudi. The^can also be posted in  any stores Depts under 

the control of Dy- C O S/A W  on request for change of 

postJiig or any other condition will not be considered.

The applications ^ o u l d  reach Estt,

section ijy 30 ,6 .1984  and applications received after

30,6 .1984  will not be entertained..

The applicafcion ^ o u l d  contain tiie followin'

informations

1 . Name, T .K o , and designation.

2 . Father 's  name

3. Place of duty.
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4 . EBte o f Apptt.

5 . Date of Birth .

6 .  Educational {Jialifioation,

For Dy. Controller of Stores, A lam ba^ Lucknow, 

Copy fiorv/arded to:

/

) 1 . DCOS/CB

2. ^COS/DSL

3. ACX)SATD/CNB

4 .  AC PSA ‘2N a M3S

5 . A C O S C O /J ^

6 .  ACOS CEI)/ AMV

7 . ^ O O S ( I I I ) / W  

,8,N ot ice Boar d/AHV.



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BaJCH

C .T , NO. OF 1988

Chavi Nath Singh and others .............  Applicants

Versus

Union of India and others ...................  Respondents

 ̂ ' Annesftire No. I I
>  ---

Norttiem Railway 

^  O ffice  of the/

Dy. Controller of Stores,

N .R ly . Alambagh,Lucknow.

O ffice  Order No. E /l l  Dated 14^1.85

The following Class IV employees of these Depots are

appointed to o fficiate  as Cleric on p^y Rs. 2 6 o /— P.ni,

in grade Rs. 260-400 CrS) with immediate effect purely as 

i' a temporary and adhob stop gap arrangement pending sel-
✓

edtion. This will conferm on them no claim for such 

promotion in further or continuance as sudi. The staff 

are liable to be reverted at any time wirhout Qotice.

1\ Shri G anga  Prasad R S /E S t t /A la m b a g h , as temporally 

posted in Lstt , Section Alambagh,against an existing

vacancy.

2\ Sri S .S .B a l i . T .n o . 500/AMV is posted at  DSE/Charba^ 

against an existing vacancy.

3 j Sri Anisul Rahman, Eufteary.TD/OJB is  posted s

at TD/CNB a g a in s t  an existing vacancy on pay Rs. 27a/p.n».

4 ) Sri Parmeshwar Eayal T .Ko . 576/AMV is  posted

at Charbagh Dept against existing vacancy.

5 ) Sri A .P .Yadav, T j jo . 804/CB is posted at

C h a rb a ^  Dept a ^ i n s t  an existing vacancy.

 ̂ ...2/
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6) Sri Ramapati S i n ^  T .k o . 17 MGS Dept is

posted afe MSS Dept against an existing vanancy,

7) Sri Jhagroo Ram T .u o . 18/VY is  posted at MSS

Dept vice Sri Salik  Ram,

8) Sri Shiv Charan Ram Tjijo, 30/VYN is posted at

Vyasnagar Dept vide Sri Raja Ram,

 ̂ , 9 ) Shri Lakim S i n ^ ,  T jjo ,  34/VY is  posted in

T .P . Press, Alam ba^ against an existing vacancy.

.  2 -

V
10) S /Sri Salik Ram ag^ Raja Ram already o ffic i­

ating as Clerk an adhoc local arrangement are posted

at Alam ba^ Depot in GD Section, a g a i n s t  exiting vac^nc?;

1 1 ) Sri m dan Kumar Lai, Daftary»Alambagh is 

posted in RR Sec. Alamloagh against an existing vacancy.

12) Sri Dadoan H n< ^  T .M o .  54lAlam.bagh is  posted 

in ARS/Alam ba^ a g a i n s t  an existing vacancy.

1 3 ) Sri Chabi Nath S i n ^  T .N o . 1 9 8 /A lam b a^  is 

p o s t e d  in DSK D e p t ,C 3 ia r b a ^  v i c e  Sri R .D .S a x e n a ,  p o s t e d

as SDS.

3̂ 4 j Sri Raj Bhadur Singh, T .Ho . 209/AMV is  postec

in  vjord 'B ' /m v  vice Sri Rajesh Pathahala.

1 5 ) Sri R a j e ^  P a th ^a la  Clerk, vard »B'/Alairibagl:

is  posted ii. ledger section against an existing vacancy 

of Sri A.P.Pandey retired.

Sri Ja i Nath Misra T .k o . 4 2 6 , Alambagh, 

i s  posted at C h arba^  Dept a g a i n s t  an extttog x^cancy.

1 7 ) Sri Chandan Lai T .H o . 8 1 l/Alamba#i, is  

p o s t e d  a t  O h atb ag h  D ep t , ^ i c e  S r i  A ,K  .P a n d ay  Cleric,

18 ) S r i  C .K .P a n d e y  C l a r k  C h a rb a g h , p o s te d  a t  

A lam bag h  D e p t , I n  w a r d  a l a m b a ^ .

0
. . . 3 /
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19) Sri Shyam Kunar T .Ko . 980 (SC)/ m /  is  posted

in GD Section against an existing vacancy.

20) Sri Ja^dish Narain Tewari T,N o . 844/AMV

is posted in file/AMV,

21) Sri Molid . Israr, T . h o . 524/a IW is  posted in

•E* ward /  against an existing vacancy di^ to 

retirment of Sri Baboo Khan.

" 22) Sri Sant Kumar T .h o . 36/VY is temporarily

posted in Estt. section M a m b a ^ ,

2 3 ) Sri XasTOi Narain T .M o. 912/C3ia r b a ^  is

posted at C h a r b a ^  Dept, vice Sri G .D .Tripathi.

24) Sri C .K .Tripathi clerk Chargagh Dept is poste

in Ledger Section AM7 against the existing -cacancy.

25) Sri H.C .M aurya, d e r k  Estt/AHV is  temporarily 

posted on the leave and pass sect. Charga^ Dept vice

A- S8i Ramji Pal.

26) Sri Ramji Lai aerie C h a d « ^  Dept is retired

at Charba^ Dept vice Sri K.K.Saxena

2 7 ) Sri aiiv  Shanker Ram T .r o . 44/\T2N (Hc) is »

posted in ETD/Kanpur against an existing vacancy 

caused due to galsattxoX death of Sri Badidia Lai.

nB! The above porting orders the Implemented Innmedi tel:

and the employe s be spared and directed to report to 

the place of their posting atonce, t» regiKst for O B u g  

o f  posting W l l  be considered and the date of Joining 

be intimated Estt /  A W  by Section charges the

date o f Joining be IntUnated in ESTT Sec/AMV by 

S e c t io n  c h a r g e s .

- 3 -

For Dy. controller of Stores 
A lam ba g h , I ^ a ^ n o w ,

s r i A  A \ - « \
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Copy forwardedto the following for information:

1. SAO m  Alambagh, anc3Charba^,

2 . DCOS/CB, ACX5S/DSL, 3^ePS/T/Press/AMV,A00S,CB,ACOS/VY 

and M3.

3. AODS/Dept ACOS/lnv. Control, and ACOS/lnsp.

4 . DSK/5My/DSK/GD,DSK/CRS,DSK/Warfi 'B*Dac/gale,

DSEC/E & OS/Ledger OS/Estt,OS/RR .

5 . HC .B ills/Pass Si Leave/A>JV and Q ia rb a ^  Dept.

6 .  Partices concerned. They shauld respect to there 

jplace for resting inanediately and intituated to 

of joining Estt. Section throu<^ there section 

incharges,

* ****

-  4 -  %



BEFORE THE CENTRAL AEMINISTrATIVE TRIBUJAL 

ALLAHABAD BIUCH .

C ,T ^ o . Of 1988

V

}
y

Chavi Nath S i n ^  and others

Versus

Union of India and others

Annesaire No. I l l

Applicants

Re^ondents

Opening speac* items raisea by Central Secaretary, 

URMU in  P*N*M. Meeting held at G.MSs Level on 

eth and 7th June 1988.

/'

G M ordered that the cases of ALD Divns and 

other Divns h e r e i n  the MCCs are working on adhoc 

b-sis for more than 3 years shall be decided on the saro 

pattern of Delhi and IKO . Divn. and orders to this 

effect will be issued'to the ER 's for immediate 

complaince. At this stage CPO Pointed out to the Union 

that similar decision has been made in case of other 

Rajinder Pal Singh Pharmacist, Bikaner Division v*io 

has been officiating  on adhoc since 1973 and DRM EKN 

is  being asked to regularise Sh.Rajinder Pal Singh .
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BEFORE OHE CENTRAL ADMENISTpATIVE TRIBUN/ftL 

ALLm m AD BENCH

C .T ^ O .  OF 1988

Chavi Nath S i n ^  and others . . . . .  Applicants

Versus

Union of India and others ...........  Respondents

Annexure No. III-A

Northern Railway,

O ffice  of the 

Dy. Controller of Stores#

N .R ly . Alambagh, Lucknow.

O ffice  Order No. E-24 dated 25 .1 .1985

In confirmat on of this o ffice  order No. E-11 dated

14 .1 .1 985  the following class 17 employe s are

appointed to officiate  as tonporary clekrk on pay 

Rs. 26o/- P.m . in Scale Rs. 260-400 (RS) V7ith 

immediate effect purely as a temporary adhoc and stop 

gan arrangement, pending selection and posted in the 

Section/ V&rd not against each, “̂ i s  promotion v;ill 

not confirm on the many claim for aicii promotion in 

future or con€inuatnce as such. "Aiey are liable to 

be reverted at any time without notice,

1. Sri K .K .^ u k l a ,  T .N . 7o/Alamba#^ isposted in J&K

ward /  A W  vide Sri V .K .Hisra  promoted as Dac-

IIl/A dhoc . ,

2 . Sri M .P .S a J® ^  T . n o .  337 is  posted in Ward 'A* 

AlairtDa^ vice Sri Baboo Khan reported sick .

3. Sri R .^^ .A w asth y , T .N o . 611/AMV Sri Raj Narain

^  Tew r- i/T JJo . 96/aIW  and Sri B « * u  Lai T .K o . 143(S(

. , a w  are posted in RR Sect io n /M W . Sri Raj Narain
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V

A

rrey continue in time Office  to clear arrea^-s Temp,

4 , Sri Phool Chand 5/CB is posted in D iecel/6har^c

5 . Sri M m ni Lai CSC) T .N o . 981/CB is posted in Estt. 

AlaRiba^ Dept, Tsnporarily.

NBs ‘The above posting orders be implemented iinmediatly 

and the employees be spared and directed to report 

to the place of their posting atonce. No request for 

change of posting will be consid red and the date of 

joinint be intimated to Estt. Seq/^MV by Section 

Incharges.

For Dy. Controller of Stores.

' Alamtja gh, Lu ckno w.

Copy for^rdedto  the following for informations

1. S .A .O  (W) /AMV and Chai^gagh,

2 . DOOS/CB aoOa/DSL,aSPS/TPP/AW ,aCOS/ETD/CHB,ACOS/TO«<

M3S.

3. AGO S/Depot ACOS/IC &  ACOS/lns,

4 .  Dac/AMf, DSK/J&K DSK,IAI Ward OS OS/Estt.

5 . HC/feills /Pass  and Leave/AHV and Charbagh Dept.

6 .  Parties concerned. They should report to their 

place of posting Imrp.ediately and intimated their 

their date of joining to E st . Section through their

section incharges.



BEK3RE THE CENTRAL AEMINISTRATIVE TRIBUNAL

a l i a h ^ a d  ben ch

C .T , NO. OP 1988

Chavi Nath S i n ^  and other .........  Applicants

Versus

Union of India and others Respodnents

A n n e x u re  N o .  IV

L  NORTHERN RAILWAY:

Office  of the controller of Stores,

A l a m b a ^ /  L u ck n o w ,

Hotioe NO. 20-E . rated! 19/30-9-1988

It  has been decided to Form a Pannel of 

Clerks Grade Rs. 950-1500 fe®S) against 3 3 .l /3 %  

vacancies reserved for c l a s s  IVand Class I I I  staff 

^  in Lower Grades,Applications are therefore, invited

from the staff of Alanibagh, C h a rb a ^ , DSL-CB VYK, M3S, 

ETD/CNB a n d R . D . S . O .  have put in at least 3 years

service as on 31 .10 .1988  this notice and are able to 

read and write E n g l i ^  well and literate enou^^E to 

perform the nornal duties of Clerks in these o ffices . 

The staff will have to appear in the salection before 

being placed on the panel, Syllabus for the

selection is  given below. The anployees ^ o  have 

already submitted the application in response to any 

notice w ill  have to apply a fresh.

Svlabust

•a H ^^rking knov?ledge of English.

i V  EssarS of 200 W r d s  (li) F ill  in  Blanks.

i ii )  Translation  from Hindi to E n g l i ^ .

iv) Unseen passage.



1 / 1 —

•B* General loaowledge &  Airthmetic,

i) CJiestion on Ajirthmetic,

ii )  General knowlege.

The staff \^o are w illing to appear in the 

said selection shoiild sutmit their application to 

^  ̂ E stt /S  action lates by 31 ,10 ,1988  on proforma

) enclosed after vhich date no application w ill be

entertained. The eligible staff applying for the 

selection ^ o u l d  keep thonselve rea<^ for the selection 

wftiidi may be held at short notice.

For Dy, Controller of S^-ores 

N ,R ly . M a m b a ^  Lucknow,

^opy to the following for information and necessary 

action:-

1 . The Director R .D .S .O /N ,R l y .  Mambagh Lucknow.

S  2 , ACOS/NRLY DSL CB AW ,VYN  M3S,ETD/CNB/DeOS/CB 1^0.

3. All section indiarges and ward indiarges

4 .  Notice Boards office & Tjxne Office

5 . Prendi Secy. NRHU &  UMRU Alansbagh^Iucknow Stores,

_ 2 - ^

> - l
The will arrange to send the applications

 ̂ -s'
^  received in their offices th ro u ^  a m

special messanger to E s s t /S e c t io n /^ ^  Tlmei
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BEEORE IHB c e n t r a  AI^NISTllATlVE TRIBUNAL 

j^  l4a9^AD BI3TCH 

C .T .N O . OP 1988

Cliavi Nath S i n ^  andothers ............ Applicants

Versus

Lon of India & ^ther .........  a©p©ondents

Annexure No. V

To
L . The General ffenager (P)

N.Railway, Head quarters Office ,

New Delhi.

Sir/

I ^ f :  Regularisation o f Adioc promotion staff 

working over 3 years.

Prior to 1972 there were certain posts 

of Stores issuer, C3ia l la n ^ r s  and Material diecker etc, 

in  Gr. 1 0 5 - 1 3 5  (PR) . That grade o f  1 0 5 - 1 3 5  was 

later on merged with IIO-IBO (PR) and Rs. 260-«00 (RS) 

now R3. 950-1500 (Ri'S) some times In October 1972.

2 . Some times in 1972-84 vide office Order No.

20-E, Dtd. 29 .5 .1982  and vide Office  Order No. 2o-E 

dated 1 4 . 6 . 1 9 8 4 , a ^ i n s t  3 3 . 1/ 3 % vacancies, application 

from C la s s  IV  staff were c a l l e d  for having more than 

3 years services in class IV cadre. Accordingly lOOs 

applications were seratinised and a test was conducted, 

They were given dictation o f S n g l i ^  and Hindi with 

, a question o f Math and interview ws taken by S /Sh .

' s. rhaunan, the then M S ,  Sri Sita Ram the then 

AFOCs) /  a w  andothers, successful candi<fetes

i  - were given diances to officiate  as clerks in scale

Es. 260-400 tPS) now Bs. 950-1500 (WS) vifle o ffice
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I

Order NO. E-11 Eated 14 .1 .1 9 8 7 ,

3. Those staff are st ill  vrorfcing as clerk on

adhoc basis from the last 3 to 4 years and some o f them 

were promoted to officiate as senior clerk# H .C , and 

D S K /m  on actioc basis, just to pull on the vork o f 

this depot as there x^s Portage of staff with the 

adninistration. Some of those clerks were sent for 

Training at Chandhausi andCamped at DCOs/CB-Ludknow,

- 2 - \

4 .  as a result of P .N .M . Meeting held at Hd.Qrs.

O ffice , NDLS in between UR^IU and G.M . on 0 6 , 6 , 8 8  and 

0 ^ .6 .1 9 88  vide item 9- G ,M , Ordered that M ,C .C , vrorking 

on adhoc basis for more than 3 years should be 

regularised as in similar cases staff are regularised 

at Delhi and Lucknow Devision, t h o u ^  the staff at 

Morac^bad a n d  Allahabad Division ^ o u l d  also be regul-

rised.

C .P .O . /  DDLS also pointed out thatin a similar case Sri 

Rajendra Pal Singh Eharmasist at BKN Division ^ s  

also regularised on the same pattern.

IJhder the circtjnstances class IV Staff 

under 1^. COS/AHf have already been tested before 

promotion as a d e r k  and have completed more than 

3 years services and v;ere further promoted as Senior 

Clerk, H .C . and DSK /III and are got trained.

Some of them were also rewarded for their goods and 

re m a rte b le  vrorking on the seat. I f  at a ll  they are 

a l l  asked to ap£B ar a fresh along^vith Class IV  staff 

for a fresh and further Test for th . same post and 

^  duties of c l e r k  to whidi they are performing from

the last over 3 years, it will not be fa ir  and just

for them.

. . .  3/
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A

I

To meet the end of Justice, it  is  requested 

that the staff alreadjr promoted on adhoc basis after 

taking Test and are officiating  from the last over 

3 y e r s  to the entire satisfaction of the administra­

tion ^ o u l d  not be ocsnpelled for the test alongwith the 

f r e ^  candidates andi^ould be regularised first in the 

l i ^ t  of G ,M ,‘ s decisions against item No. 9 of

Date 6 and 7 June • 1988 as referred to above. 

For the fresh vacancies against 33 ,1 /3%  a seperate Test 

be held including the candidates failed in the previous 

tetet as well as those and persons vho have been 

reveted as per Courts decision.

Yours faithfully

[ 9 ^ 0 .

h
■/
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Iii toe G-sa oral Adiuiastrative I’riburial, Allaiiabad

Circuit 3 sue Cl Luoktiov/.

0. A.Ho . 1275 of 1988

Ghaviiiat'a'3iu:;h and others

'/ersua

Uaion of India and otaet’S

. . . .  Appiicaats

rlespondeuts.

ieply to î 'aa application on behalf of tha ^.^gspondetits.

Para 1: ITeeds no reply.

Para 2; Jeids no reply.

Para 3; Issue of tas office order aientioned in para

3 of the 3 0 .1 ication is not denied. Aest of 

the contents inconsistent to the uroriid.ia«:s 

of the order are denied.

Para 4: ITedds no reply,

Para 5; Ho reply is given in regard to the limitation, 

however it  is submitted taat the application 

is orejuature.

Para ^(i)only  the issue of office notice no, 33-3 dated 

14,5. 1984 is admitted. The alleged facts are 

oijly a part of the notice and the spirit behind 

tae issue of the notice t»rill be cl'^ar after the 

entire contents are talcen into consideration.

, 2
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I
i-

Para 5( i i  ) In reply it  is not deuisd tiiat about U O  

applicants applied to be tatcen on adiaoc 

and ta'aiporary basia , oonfarriag no ;ĝ rgs- 

pective rights for similar promotions in 

preference to their seniors in futars or 

continuance as ch. I t  is denied that 

presrcrioed test \-ras held as is required 

for re«:ular selection in 33 1/3;? reserve 

q’aota for protaotion from class IV  employees 

to class I I I  employees and within class I I I  

employees. The arrangements;';^^ was made on 

purely adhoc basis and it  was madd claar in 

the notice itse lf  that it  does not confer 

any ria:ht in the matter of future regular 

, promotion from class IV  to class I I I  

emploees and v/ithin class I I I  em'oloyees for 

reserve quota. It  is submitted taat for 

this stop :?aP arrani^ement only theii’ powei’ 

speak and m 'ite in english and hindi was 

tested in oursuance of the notice in trie 

presence of 3hri 3 .Dharman and shri ciitaram 

the taen D. G. 0. 3 and A.-t'.O. A'r/ respectively. 

ITo question paper as presecribad v/ere set 

or given to the candidates for ansv/er in 

duration of 3 hou3TS and neither the prescri­

bed selection Board was formed , as tne 

sGlection from class IV  to CQ*ass I H  is a 

sort of new recruitment, Taa selection Joard 

was consist ^f 3 3r, Glass I scale Officers.

It  is submitted that Shri Sita Ram A.x-̂ . 0, 

was tiot a senior Scale Officer,

, . ,  3
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j?ara 5 ( i i i  ) Is denied. It  is s>?ecifcaii-y denied t-at 

any appoinfeaaut on post of junior cleric 

aSO-400 at present 950-1500 was -a:iven to 

the appiicants. In fact they were given 

a’opoiufeiant to officiate as clerics on pay 

Hs, -^oO/- p.m. in grade 260-400 (xHj) purely 

as a ta?uporary and adhoc stoo gap arrange­

ment oending selection. I t  v;ssalso stipulate 

ed in the Office Order ilo. Jj/Il dated 14. l. 

’ 85 that the appointasnt toofficiate will 

confirm on them no claim for sjtch promotion 

in further or continuance as such, and tae 

staff is liable to be revested at any time 

’.•/ithout notice. This appointuent toofficiate 

was necessitated on account of stay order 

Passed by the Hon’ ble High Court on holding 

a selection in 1983 in ^.P.lTo. 5086 of 1983. 

The same v̂as the case pertainiUiZ to office

Ord-r iTo.3-24 dated 25. 1.1985. Cooias of 

Annexare l^o. I I  and III-A are not denied.

Para 5(iv) It  is not daiied ttiat the applicants were 

put to o^^iciate on the post of Jr. Cleric 

and they are st ill  v/orking purely on 

officiating basis, pending selection.

$ara 5(v  ) Denied. Hons of the applicants have been

aosted on adhoc on senior post.

5(vi ) In  reply, it  is submitted tliat the same is

irrelevant for the decision of the case.

. .  4
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iiowever it  is not denied tiiat ia oi’dar to 

refresia their worlcitig lctiowled,^e to increase 

efficiency ia \Jork, training classes were 

arranged but this had nothing to do m t h  

their se«lection from class IV  to class I I I  

which they are yet to pass as their pdstiti^^ 

vras pui'ely adhoc and did not

confer at?/ rie;ht upon them on the post of 

Jr. Glerk vĵ b es  they were put to afficiate.

Para 5(v ii) The alleged facts are irrelevant for the

decision of the case. It  is submitted ttiat 

tney may be of advantage to tne applicants 

themselves , when they appear in wi-i tten test 

and vivavocie etc, for the selection to be 

uia de.

Para 5( viii)Denied. The applicants alleged claitu for

regularisation on ground of length of service 

is specifically denied. It  may be stated i:hat 

the applicants ware appointed to officiate 

ss a stop ffaP arrangeuient t ill  the regaLar 

selection v/as held, v/hich selection had been 

stayed by tne Hon’ ble High Court in P.ITo. 

5086/83 lateron transferred to this Tribunal 

and nimbered as 6 25 T of 1983  ̂ wherein this 

Hon’ ble Tribunal vacated the stay on 8 , 8 , ’ 88,

R
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The contents of annexure Ho. I l l  though not 

admitted, but ou face of it , the annexurs 

does not show that the applicants are similar­

ly situated. The post of Junir Clerk is a 

selection post for class IV  and class I I I  

e^uplovees. There is no other method to fill 

the post but can be done only after

holding selction as per procedure presecriteed.

Para 5(ix) Hot denied. I t  is submitted that the noticefor 

holding selection was issued, after tne 

vacation of stay order in (¥ ,P«Ho.5086 of 193 3) 

Cat 6 25/87(1) Bishambhar Pd. Asxetia and others 

Vs. Union of Ind.ia on 8 . 8 . ’ 38.

Para 5(x) Denied.. The applicant were appointed to

aofficiate as a stop gap ^rragauent till  the 

regular selection vras held., which selection 

was stayed iu ¥ .P.Ho. 5086 of 198 3 lateron 

transferred to Gat and. numbered as 625/87(T) 

and vacated on 8 . 8 . ’ 88 by this Tribune .

It  is specifcally denied that the appoinlsaeti^ 

to officiate was made after proper selection. 

That the applicants admit tnat the post on 

v;hich they are officiiatiug vrer© reserved 

to be filled  from class I '/ and Class I I I .

I t  is also submitted that the class lY 

employees v/ere appointed to officiate , tuus 

denying the oppoi6lJunit7 to class I I I  

employees to even officiate.

. . .  6
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lu reply it  is susbaiitted that promotion 

selection is correctly beiU;? neld in 

pursuance to tae notice dated 19/30-9-88.

It  is also not denied that in case the 

applicants do not pass the selection, t n ^  

are to be reverted. I t  is however submitted 

that the applicants having worked in length 

atid tiuie compared to others, the applicants 

should not have any fear iiet-not getting 

selected provided they are earnest in 

talcing up selection seriously.

P a r a  5(x ii) In  r e p l y  it  is subaiitted that the applicants 

have been appointed to officiate«L on stop 

gap urgent till the selections are made, 

they cannot claim any sort of seniority.

The selctioii is the only mode to get one 

appointed in the post of Juiiior Clerics and 

if  the £,:,’;:li oui'tc desire to ba appointed 

they have to oom^ete in tai lalcation with 

class IV  and I I I  enployees for which the 

selection has been notified vide notice 

d^ted 19/.'^-9-138, The apblicants have 

an uooer hand , they having been vrorking 

as Junior Clarks in adhoc and officatit]g 

caoacity as well as received ^̂ 3̂r£i:ing sviow- 

ladge in training classes arranged by taea. 

ad:ain3tration for them, after they .̂;era put 

to officate till selection is ’.:iade.

. . .  7
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Para 5 (x iii )  Only the suotaissiou of represeatatioa b/

t'aa appiicaats is aot dgaiad. Tha post of 

Junior Giarlcs is a salsotlon post from out 

of Glass IV  and Glass I I I  euiployaes, Taars 

is no procedura for rs^^ularisation of t:i2 

ao'oLicants by considering them to 

>;orlc3d on tne post for a long time. Unless 

thsv are selected in accordanca with the 

urocwdure laid  doim, result daclarad and 

panel dra’>»rti up, thev cannot be appointed 

as Junior Clerics. The spplicants liave been 

put to offi'^te on purely stop :"ap -̂ rran.̂ e- 

ui'-Kit, which condition \ms incorporated in 

the notice of appoinfeusnt to officiate and 

they hsvva baeti v/orlciut̂  on ths post as such, 

Ifavina accepted and vrorlced in officiating 

capacity they have no right to say anytMn.j: 

further. I f  they v/ant re.=iularisation they 

haTe to face s ^e c t io n  which has already 

been announced vide notice dated 19/33-9-88.

?i6 3t of the COtitents are denied being 

irrelevant for the decision of ths resent 

case.

Para 7: Denied. Ths apolicants are not entitled to 

any relief claimed. iTone of the s^'ounto 

talcan in the application are tenable under 

law. The application is liable to be 

disuissed vrith costs.
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Para 8; Denied. Xha adaiiittx applicents aT3 not

3£ititl8d to -̂riy iater^i relisf.

l?ara 9; .Jeads no r-iply.

\ ITseds uo reply.

i
Para 11: IT39ds no reoly. Hov/ever it  is for tae Tribunal

tj6 verify as to whsthsr the bmk draft ties 

baeu enclosed wi ti;i the application or not, 

sines no details have been mentioned by t;i3 

a'0Plio-:'nt in their Toplioation,

Para 12;

Parq 12 A:

jiecids no reply.

±1,2»al Jants; 

x'hat on anc^unt of st=;y by t ie ,iou' ble ai  ̂i 

Jourt fro.a folding selection for proaotio;i 

to cl;’ss I I I  Junior Olerlcs, the adminstration 

iuf.de arran^euient for officiatiu^ on the post 

of Junior clerlzs vrlth a vie-/ to oarryon tne 

’vDr’c of the adiiinstr^tion. Aftsr the vgcation 

of the st-'/ order granted in X P .I fo .5033 of 8 3 

, l ^ t o n n  'lunbered '--js 625 of 1937 ( T) on its 

transfer to this fribunaly the present notice 

dated 19/30-9-* 38 wc'S issued for holding 

regular selection a.'^ainst 33 1/3/^ quota fro:a 

class 17  to Olass I I I  for the post of clerk *■ 

^rade Rs.950-1500 ( ?uP3). Tae notice issued is 

thus valid and lesal , not open to ch"! .euje 

before this tribunal.

. . .  9
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l.aa. tils appi-icaute aave uiada an issue

of their dispute tarough a recognised uuioa

Viz. U..t.iU, vmich. Utiiou servad a letter

upati tae adiuitB tratiou. x'ae uuiou aad aii iti-

fartuai uiaetiug wita G03 atid Gc'O oti 38,3,*6^.,

■‘•'lisreafter vide letter x̂ 'o. iLiiU/lO-2/oy 

aud
dated 8. 5. ’ 39/j3r, .jvSQf. .cuU'u/

letter llo. i:Lii.U/4 /8 9 -9 0  dated 2 9 . 4 ,> 89 ,

atiotlior reco'inised Uiiion viz llii-iL. aave

also odme up to put up tae case of t'aeir

■̂ leuibers. Iti pursuatice to tae repr-jsentatioas

and iEiforjial meetiag-s of uilJJj tae

adiiit^ tratioti has proposed to hold a joint

uieetiug \ntti both, the recogaised uaious to

sort out tae issue of selectioa agaiiBt

33l/3/a vacaucies ro^erved froui class ±/ 'co

class I I I  iu lo ’̂ ĉir grade, jjue to tais tae 

selections aave beeti postponed t.,..ll furt.ier 

orders.

12G, iliat frou tae above it  is filesr that tiie

applicants are seeking taeir rauedy in

t.i-3 Joint meeting vflta tae adaiiis tration

amounts _ to
and tne recognis :jd unions, i’his/pursuing 

a remedy in addition to tae one tarough 

tai s p e ti t i o n, v;hi ch male es tai s p e ti ti o ti 

not illsintainaDie and is liable to oe 

di 3 (a i s s 9 d.

- 9 -

/ 12D.
a •; t on tae a f o i* e s a i d fa c te a ti d ci r c u,as t a ri­

ces, the application is linole  to oe dismi­

ssed.

i.uc.mov: 
da ted; '

Resp -itetien us>.
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1 1 vroT^ins a s  ^  G : > - f  ,

in tiie O fiicsof  J / .  JontroLiiii' of 

stores '■' d ‘;pgr'Uiieat of xjortasrti .a^ilvray at ^iiauioajii 

juuclctiov/ atid duty autaorised "co s i i ^  and varu.^' u-.iis 

raply do har^joy veicify tiiat tae aonc-euuS .f oais 

I'epiy are believed by '^e to oe true bas jd on 

iaforaiatioa coiiected from rec .rd  atid ie ja l  cGVXce 

r 3cei ve d.

<r
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BEFORE THE CENTRAL, AD:^mISTRATIVE TRIBUNAL ALLAHABAD 

CIRiSriJlT BENCH LUCKNOW.

OA No, 1275 of 1988

Civil M isc. Application No. o£ 1989,

Chavi Nath Singh smd other .............  Applicants

Versas

Union of India  and others Respondents

1

I / ,

r

Application for Interirae Relief

On the fact and circumstances stated in the 

accompanying affidavit tiie Hon 'ble Tribunal 

may pleased directed the re^x>nd«its from not 

holding the examination in perguance of notice 

dated 23 .11 ,1989  for the post of Clerk Grade 

950- 1500# or may pass any other suitable order in 

the interest of justice and for the protectdcxi 

of the right of the petitioner.

Lucknow : Dated i 

D ec , \ 1 ^ ,1 98 9 CcJj.P.MATHUR ) 
Advocate 

counsel for applicants
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BEFORE THE CENTRJ^ aDlCCNlSTRATE TRIBUN.?^^ ^L .^A BA D  

CIRCUIT BENOH LUCKNOW.

0,.ft.No, 1275 Of 1988 

Civil * 'isc . Application N o , of 1989.

1989  ̂
AFFIDAVIT

H IG H

X A L L A H A B A D  ,

Chavi Nath Singh and others

V

Versus

Union of India  and others

Applicants

Respondoats

A F F I D  i ^ V I  T

I ,  Chavi Nath Singh aged about 54 years son 

of Sri Chakra Pal Singh# resident of 355/239, 

Alam Nagar, Lucknow, do h e r ^ y  solsnnly affirm 

and state on oath a s under :

1 , That the deponent is  the one of the 

applicant and pairoka: of the other applicants 

and is  fully conversant v?ith the fact of the 

circumstances of the case and the fact deposed 

herein ,

2 ,  That the applicants has fil© i the present 

petition for q u ak in g  the Selection of Clerk of 

the post on which t±ie applicants are \iraDking for
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more than three (3) years and the Hon’bXe Tribunal 

was pleased to admit the petition on 25 ,11 ,1988  

and further on 8 .3 ,1979  directed the respondents 

not to declare the resalt of the examination 

for selection of the post in persuance of notice 

dated 3 0 .9 .1 9 8 8 .

3 ,  That the respondent thereafter posponed

the examim tion for the post on which this 

applicants are working and the authorities 

assured the applicants not to hold the examiration 

and to consideration the regularisation of the 

applicants and haa been done in other case in 

the like nature ( A Electrostat copy of the 

Regularisation dated 15 ,11 .1989 of the persons 

working as senior clerk q § appointed on Adhoc 

basis , i s  filed herewith a s Annexure No. 1 to 

this affidavit )

A

4 .  That the respondent instead of isaiing

the order of regularisation of applicants issued 

in other notice dated 2 3 .11 ,1989  therdoy a ^ e d  

the applicants and other persons who applied 

earlier for the post cr to ^ t  the examita tion 

to be held on 27 ,12 ,1989  ( A true electrostat 

copy of the notice dated 23 ,11 ,1989  is  being 

filed herewith as Annexure N o , 2 ,)
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6 , That the deponent approadied the

authority with request to not toa takoa tiie 

examination of the applicants in view of the 

decision of the Hon'ble court in similar matter 

and the order of regularisation passed on 

policy of regularisaing compliens working 

contineously for morettian 3 years for Adhoc 

basis , but the authority did not consider the 

request and also told the applicants that tiie 

order of the Tribunal not the declare the 

result is  for the earlier notive of the 

examination and not for the preseat notice.

6 ,  That if  tiie alleged examination allowed

to be conduct the applicants are apprehoiding 

the adverse effect thereafter in spite of there 

acquisition of rigtit for regularisation and 

the making of the present claim petition t 

infruc^ous .

7 ,  T hat atleast the post on which the

applicants are wooking ^ a l l  not be allowed to 

be filled  in any manner and tiie applicants 

may not be asked to sit examination in persuance 

of the notice dated 2 3 ,1 1 ,1 9 8 9 ,

L u c k n o w  : D a t e d  t 

D e c ,  0) #1989 D e p o n e n t
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V E R I F I C A T I O N

I ,  the sbove named deponent do hereby verify 

that the contents of paras 1 to 7 of this 

affidavit are true to knov?ledge. No part 

of it  i s  false nothing material has beoa concealed, 

SO help me G 44 .

Signed and verified  on this I ‘̂ ' ’day of Dec. 

1989 at Luckndw.

- 4 -

Deponent

OftTH - .

Coun,

03v»- ■ "  “

I identify the deponent ^ o  

has signed beforeme,

(^ON Oc ate
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BEFORE THE CENTRAL ^DMIWISTROTI'/E TRIBUNAL ALLAHABiD 

CIRCUIT BENCH LUCKNOW.

O .A .NO . 1275 Of 1988 

i i Civil M isc . Application N o . of 1989

Chavi Nath Singh and other -...............  Applicants

Versus

Union of India  Sc others . . . . . . .  Respondantw

/
ANNEXURS NO.



BEFORE THE CENtEUa, TRIBONitf*

ciRoriT Bm cH w c m m p  ^

O.A^NO* 1275 of 1988 

C iv il M l ^ e  AppClicaticn KOe Of 1989

Chavi Nai^ Singh sad other A^Aieants

versas

U n i o a  o f  I n d i a  fit o t i s e r s  « # „ • * • «  R o ^ a a d e a t w

\ .
MJNEXtlRB m .

•■it

' X

/

/<
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I N  THJi' H C N ‘BL.-' C M T R A L  A D f ^ I N I S T R A H  VE  T R I H 3 N A L  

C i t C U I T  B M C H  A T  LUGi^NOV/
-------------- pr"Fr:^fi,

O r i g i n a l  Appln. N o .  1̂ 75-- o f  1980(1') 

C h a b l  N a t h  S i n g h  &  o t n e r s  ... A p p l i c a n t s

V e r s u s

U n i o n  o f  I n d i a  &  o t h e r s  . . . R e s p o n d e n t s

O

V

7- 'L - 9 0

A p p l i c a t i o n  f o r  i m p l e a d m e n t  o f  t h e  
p a r t i e s  a s  r e s p o n d e n t s  i n  t h e  a b o v e  
n o t e d  c a s e .

T h e  u n d e r  m e n t i o n e d ' m o s t  r e s p e c t f u l l y  

b e g s  t o  s u b m i t  a s  u n d e r ;

sAr
X

Ss

a-

1, That the a p p l i c a n t s  in t h e  a b o v e  m e n t i o n  

ed a p p l i c a t i o n  have p r e f e r r e d  an a p p l i c a t i o n  befbr 

this H o n ’bl e  Tr i b u n a l  for r e g u l a r i s a t i o n  in c lass 

III. s e r v i c e s  o n  the b a sis o f  adhoc s e r v i c e s  a n d  

also p r a y e d  ftor i n t e r i m  relief,

2, T h a t  the a p p l i c a n t s  a r e  m o s t  j u n i o r  

have b e e n  a p p o i n t e d  s i n c e  1962 to 1 9 7 4  b u t  they 

h a v e  b e e n  p r o v i d e d  a  c h a n c e  to p e r f o r m  the adhoc

s e r v i c e s  o n  the p o s t  o f  Cleric in c l a s s  III 

\  ^/\ervices w h i l e  in c l a s s  I V  s e r v i c e s  the a p p l i c a n t s

—  are m o s t  j u n i o r  than to p e r s o n s  mentfcned b e l o w  who

w a n t e d  to be m a d e  as n e c e s s a r y  r e s p o n d e n t s  

in the p r e s e n t  a p p l i c a t i o n .
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3, T h a t  the persons p r e f e r r i n g  this

ap r l l c  ’tlon b e f o r e  this H o n ' b l e  tri b u n a l  have

b e e n  aprsolnted in the y e a r  1957 and 1 9 6 3  a n d  are 

s e n i o r  in all r e s p e c t  than the a p p l i c a n t s  in the 

a b o v e  m e n t i o n e d  a p p l i c a t i o n ,

O  4, T h a t  f o r  p r o m o t i o n  from c l a s s  II" to

class III the m o d e  o f  p r o m o t i o n  Is s e l e c t i o n  and 

f o r  this the C p p , P a r t i e s / r e s p o n d e n t s  time to t i m e  

^  g e t t i n g  n o t i c e s  o n  12,9.83, and 1 . 3 . 8 7  for appear-

Ing in the e x a m i n a t i o n  k n o v n  as s u i t a b i l i t y  test

b u t  u n f o r t u n a t e l y  n o n e  o f  the e x a m i n a t i o n  was 

h e l d  a n d  the a p p l i c a n t s  rendering adhoc s e r v i c e s  

a r e  c o n t i n u i n g  in c l a s s  H I  services.

(2)

5. T h a t  as has a l r e a d y  sta t e d  in a b o v e

p a r a g r a p h  the dates for e'-aminstions h a v e  been

I

fixed b u t  h a v e  b s e a  p o s t p o n e d  o r  c a n c e l l e d  and

ulti'^ately o n  7 . 3 . 1 9 8 9  a n o t h e r  l i s t  w a s  p u b l i s h e d  

i n c l u d i n g  the names o f  the a p p l i c a n t s  f o r  appearing 

in the s u i t a b i l i t y  t e s t  b u t  th a t  too has also been 

po s tpo n ed/canc e l l e d ,

6. Th a t  v e r y  r e c e n t l y  o n  24, ll. 1989 a n o t h e r

no "ice relating the n a m e s  o f  p e r s o n s  m e n t i o n e d  in 

l i s t  d a t e d  7 , 3 , 1 9 8 9  has been p u b l i s h e d  and the datt 

s u i t a b i l i t y  test is f i x e d  for 1 7 . 1 2 . 1 9 8 9  . B u t  

t here is d a n g e r  f o r  the u n d e r  s i g n e d  p e r s o n s  

t n s t  the e x a m i n a t i o n  o f  17, 1 2 , 8 9  c o u l d  be postpones
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7, T h a t  ss a l r e a d y  s t a t e d  the p r o m o t i o n

fro-’ class IlHbo c l a s s  H I  c a n  o n l y  be m a d e  a f t e r

s e l e c t i o n / s u i t a b i l i t y  te s t  and w i t h o u t  c o n d u c t i n g

e x a m i n a t i o n  f o r  the sa m e  n o n e  o f  tsie p a n a l  c a n

-t-
be  m a de. I t  is also s t a t e d  th a t  p e r s o n s  who

_ IsxJsd'rt̂ V-e

I m p a n a l e d  h'^s got o n l y  r i g h t  to told

the p o s t  i.e. c l ass III p o s t  in the d e p a r t e e n t  

b e i n g  the s e l e c t i o n  pogt. As such the p r a y e r

o f  tie a p p l i c a n t s  i s  n o t  s u s t a i n a b l e .  N e i t h e r  

the"- c a n  be r e g u l a r i s e d  suo mo to w i t h o u t  suitabill 

ty t e s t  o r  p r e p a r a t i o n  o f  panal.

(3)

8, T h a t  n e i t h e r  a n y  s u i t a b i l i t y  test has

b e e n  d o n e  for the a p p l i c a n t s  n o r  any panal w a s  

framed, as such the a p p l i c a n t s  has no l e g a l  right 

for t h e i r  r e g u l a r i s a t i o n  o r  to r e s t r a i n  the 

r e g u l a r  e x a m i n a t i o n  b e i n g  c o n d u c t e d  time to time 

f o r  i m p a n a l m e n t  o f  class III servic.es b e i n g  a 

s e l e c t i o n  rost.

“-T

a.

9. T h a t  in t h ese c i r c u m s t a n c e s  the u n d e r

sig n e d  p e r s o n s  l e g a l y  d e s e r v e  to be  a r r a y e d  as a 

n e c e s s a r y  p a r t y  as r e s p o n d e n t s  in liie a b o v e  said 

a p p l i c a t i o n  a n d  t h e i r  i n t e r e s t  are a t t a c h i n g  

as su c h  this p r a y e r  Is s u s t a i n a b l e  that t h e y  m a y  

be a r r a y e d  as a n e c e s s a r y  p a r t y  (Resp ndents) 

and also a l l o w e d  t h e i r  h e a r i n g  in the case.

ID, T h a t  the f o l l o w i n g  p e r s o n s  m a y  be arrayei;

as a n e c e s s a r y  p a r t y  as r e s p o n d e n t s  in the a b o v e  

said a p p l i c a t i o n ;
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1. S i d h  N a t h  M i s h r a , ( K b a l a s i )
Aged a b o u t  54 years.
Son o f  Sri M a h a d e v  i"d. Misiira,

Dy, C o n t r o l l e r  Office, 
A l a m b a g h ,  L u c k n o w ,

2.
A g e d  a b o u t  SSyearSjr- 
worlifeng a s K h a l a s l ,
In the o f f i c e  o f  D y . C o n t r o l l e r  

 ̂ A l a m b a g n ,  L u c k n o w .

3, G u r  Pra. ad,
Aged a b o u t  4 5years,
S o n  o f S ri L a l o c  , 

w  racing as K h a l a s i ,  
in the o f f i c e  o f  D y , C o n t r o l l e r  
A l a m b a g h ,  L u c k n o w ,

4. S a n k a t a  P r a s a d ,

A g e d  a b o u t  4 6  years,
Son o f  Sri B r a m h a  D e v  
vjorklng as K h a l a s i ,
in the o f f i c e  o f  Dy  C o n t r o l l e r ,  

A l a m b a g h ,  L u c k n o w ,

I t  is, the r e f o r e ,  m o s t  r e s p e c t f u l l y  

p r a y e d  t h a t  the a b o v e  said p e e o n s  m a y  be a r r a y e d  

as n e c e s s a r y  p a r t y  in the a b o v e  said a p p l i c a t i o n  

as r e s p o n d e n t s  and o p p o r t u n i t y  o f  h e a r i n g  to 

all t h o s e  n e w l y  a r r a y e d  r e s p o n d e n t s  m a y  b e  g iven 

in tJie I n t e r e s t  o f  j u s t i c e  be f o r e  p a s s i n g  any 

o r d e r  intf^rim o r  final in t h e  a b ove m e n t i o n e d  

a p p l i c a t i o n .

V E R L F I G A T E O N

I, S i d h  N a t h  M i s h r a ,  A g e d  a b o u t  54years, 

S o n  o f  Sri M a h a d e v  Pd. M i s h r a ,  w o r k i n g  as K h a l a s i

X \  in ttie o f f i c e  o f  Dy. C o n t r o l l e r ,  Alambagh,L u c k n o w  

po h e r e b y  v e r i f y  th a t  the c o n t e n t s  o f  p a r a g r a p h s

1 to 10 o f  this a p p l i c a t i o n  are tr u e  to m y  

p e r s o n a l  k n o w l e d g e  e x c e p t  the l e gal a v e r m e n t s  w h i d

^  are b e l i e v e d  to b e  true a n d  that I ha v e  n o t

s u p r e s s e d  any m a t e r i a l  facts, The d e p o n e n t  is
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A

¥
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also d o i n g  pairvi o n  b e h a l f  o f  o t h e r  r e s p o n d e n t s  

and he Is also irfell c o n v e r s a n t  vlth the facts o f  

the case.

P l a c e t L u c k n o w  

Dated;

u '

S I G K A I U k E Cl<- TtlE 
SESFODDEN T

A  v)\

(\ n

( R , B . P a n d e y  ) 
A d v o c a t e ,  

C o u n s e l  for tne r e s p o n d e n t s

r
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IN  TtiE H C N « B L E  C M T R A L  A m i K I o T B A T L V E  TRE B Q N A L  

GIICIIIT 3 M C H  a t  L U C K N O W  

O r i g i n a l  -^ppln. No, o f  1989(1*)

C h a b l  N a t h  Sirgh &  o t h e r s  ... A p p l i c a n t s

V e r s u s

U n i o n  o f  I n d i a  &  o t h e r s  ... R e s p o n d e n t s

A , Ap  A p p l i c a t i o n  f o r  lptei»iin B e l i e f

T h a t  o n  the basis o f  the facts and 

c i r c u m s t a n c e s  n a r r a t e d  a b o v e  in the a c c o m p a n y i n g

a p p l i c a t i o n  o n  b e h a l f  o f  the p e r s o n s  w a n t e d  to 

i m p l e a d e d  as n e c e s s a r y  res p o n d e n t s ,  i t  i s  m o s t  

r e s p e c t f u l l y  p r a y e d  t h a t  the o t h e r  O p p , P a r t i e s  

'^respondents be d i r e c t e d  to c o n d u c t  the e x a m i n a ­

tion o n  1 7 , 1 2 , 1 9 8 9  a c c o r d i n g  to t h e  s c h e d u l e  date 

as f ixed e a r l i e r  f o r  p r o m o t i o n  a m o n g s t  c l a s s  I V  

to c l a s s  1 1 1  b e ing a s e l e c t i o n  post. I t  is 

f u r t h e r  s t a t e d  t h a t  the i n t e r i m  r e l i e f  a p p l i c a t i o n  

p r e f e r r e d  b y  the a p p l i c a n t s  for r e s t r a i n i n g  the 

e x a m i n a t i o n  for p r o m d t i o o  be re j e c t e d  in the 

t e r e s t  o f  justice.

P l a c e i L u c k n o w

Datens tl (Iji >

Signalxire o f  the 

B e s p o n d e n t s

( R B . P a n d e y  ) 
A d v o c a t e ,

C o u n s e l  f o r  t t i e  a p p l i c a n t s /  
r e s p o n d e n t s



Office order No=

o
Datfed ■ (S'-  1 1 - 1 9 8 9

« (1) Regular!Station orders of Sr» Cleilcs fropi 1»£»84 Under. 
restructuring orders, which w&s pended vide 0/0 p.pSl dated . 

:29*8»89 is rfov cancelled in terms *of recor'i notes ©n discussion,
® of Infcrmfeil Meeting held vith General Secretary in the >

datiinber of C?0 on 18»10«89 bircul^ea vi^e i^tter No’ ^
961 EAII/7/88/^RMa/E•Uni6n^^atea |18.1^^.i'*^^‘ :

In  terms of m i n u t e s  of P N M  M e e t i n g  h e l d  v i t h  /t?RMtJ”atjsiM ‘s. l e ^ ^ l  
o n  5/9 &  6 » 9 » 8 9  v i d e  i t e m  2 1 5 / 8 8  the f o l l o w i n g  Sr*-.pierjcs iwcrking 
o n  a d h o c  basis are r e g u l a r i s e d  S / G l e r H  f r o m  19-'^iV86r , ,- *v •. -I* . t

ShjPi Puran Masi . iaarû agh ,
Shyi Ram Milan Tevari' ii!̂ .anii:iagh ■■
Shrl Sheb Balak ^amb,agh -i
Jr^dlr.h Prasad Al̂ imtiagh
t'bV'i; B..bu Singh , . ■ Chax-bHgh '
Ŝ tirl'.'B'im idhar Singh diarb^gh.
vShri;S*N* ’̂ ivedi iO-anibHgh
Sbji,^ishori i.al ’ tSaarbagh

Z*ff- #>t V  PJt *»»■

■ : v -:£ŝ t 
'. -'sr4̂ ;‘i > -i"

1

!%■ 
11#.

(Ill)vln terms of record notes on discii'ssion c>f ljfifi>nnal m^=e¥ihg 
held '^atb-General becretajy URMU., ci tCi’lated-vide )/NiiLa 1̂ ^
m  961^Ili/V88/tJfMJ/i!i-Union dated 89‘ . tfiVjfdllowi ,
lmployeW%6rking es Sr/Clerk on 'adh6o. 'b a s 0  "sin^e /^  "
continuously vorking as such without break are reguiatlsed.as 
h,r/Gie^}gMj),itb effect fwm 19»4->86* ■ ,

Shi*i S» ta.i'(xSikbX 
“ lladhey Shy am

. f.jS.tKjr.Pandey,,̂

^ &iisban l»al 
^ ?^ttiLi.aX 
^ Sam Shanker,
" Saxenŝ
** KannU Ram

‘ ni et' f

CNB ■., ••
n o /m

12) S toa Sh anker
.*ur/*.Sijyam Sundei?"-ViT..-'

n GfU* Tripathi 
”  ^ T a g m o b a n  W  

. S a n k e t h a

» «.$• Pander  ̂ ^ 
» Boii d. itm .n

: AG /m m -

':' ■■•■. fl

■; '' vJH;, !,/,... J .'-, 
1 -

' JaV""
• '*ri

1

‘ , ■ ■■
S/cieriv'<?B ■ : ■ ■ - . ■ '■
■; HC/C©'^?3 ■ ,ig, ■
..HC/CB',.}v ^
' ^Cler\^GB .i'' ■'■;■: -

ĵ stYmsi ^
%f»Tasu B;.a S4ngb ■ -HiyclB':3fe-v .
^■•Hoban -Lc.lv Singb (^^  4- ■ '

V •

VS;.:

<ĵ..

'’'■r '':rl''Xi '■' '



f , , - ‘ ■ , "'ir.:

, "̂ DZf Obntrolle r of ^
. /  Alatal^akbAuckmw^ . v"

' ; I, #* *r>
e  ,.f " m & M

~ ■*. .., ' .'. /  '?r'. i, *

• Kaine Ji.

11“ 
12" 

13» 
14» 
15.

• 16*
. 170

18*
. 1 9 ’

20 ' 
21» 
22^

’ 23o
24- 
25 ' 
26= 
27^ 
28' 
29' 
30- 
31^

- 32«
33 ’ 
34 » 
35» 
36*

• > ^ 8 .
39*
40^

■ 41^ 
42-

■ 43'' 
44-* 
45> 
4 6-> 
4 7 »  
48- 
49*

H a t i  R a n  v 
R a m  T i l & k  , »'
D h r u v  K u m a r  
N & n d  Kish ore 

Cbuni Lfel »
S a n g a m  L a i
R a m  Jinu?Pag 'teljathik*'
M & h e n d r a  ?d" . •
I s h t i q u  H u s s a i n  
Nani Kishor.e 
Ra'iii D u l h P e y  Panrley 
Man! R a m  Panfley 

S&rikatha P'̂ '- 
Y i j a y  Bahadur.Si... ■-: ‘ 

I^eva L a i  Ciri- 
Vindrc. P'd,
Bharr-.t Sidgh ,
Chaiidru Pai^a^ash ffi.Wc.ri 
P a w a n  K u m a f , M i s r a  
Hsnbir R i ngh '
J i w 5fn K u m a5 M a u r y a  
R a m  Kbalawari E a n d e y  
R<»N»SrivaStt,va 

T h a k u r  Din 
R a m  Adhar 
D e p t  a D i n‘'
.Ram P a l  Pe,° 
rtari Chand ■>.

Ra3n f^ama ’- 
Sri K^nt P a n d e y  
P 8atap Singh 
G u r u  P d<
G a n g a  Pd«
Vi J a y  Kumare 
Gopi S h a n k e r  
B h a g w a n  B u x  Singh 
M e r h i l L a l  S i n g V  
Raj e n d r a  Pd-" • ,
Ram ..blilsobh M i s r a  

Dadfan ? d n g h  r 
Ram BilfaS 
V a n a y  K u m a r  Du.bey 
Manohfar Uil 

Sid-^h Nt.th Rl.^ra.
Chan d r a  S h e k h o r  
Mohdo H a s s a i n  ,
Ram Ki^rain 
G'S'M'.sra'- 
Ha-^hey £.hyan, -

c '

0 ‘' J ,;v ■>
m

,258 Kbai 
5£6 a ’
755 V K h a l  
152 S/l»al^ 
B,/a R/S 
29C Khal
-- D f t i y n

90 Kh al
n ‘ -

4 0 ?  Kual n '

455: Sr -Khal
♦t

814 br- K h U n

4 8 4  ” ■ '■ ;j’ ;

21 Kbt.1 Cliarfeagb

192 Sr= K b a i :j

2 3 2  Erjal « ■

340 Kfial
4 4 0  Sr» E b a l •1 '-

89 Kb a l
• 114 &r> F b a l tl

^ 2  S r i K b a l
i p  -$ 7 5  K h ^

318 K b ^
910 S  r ^ K h - l i» -'

^ 4  Sr-'Kbal' •n

40^i Si'»Kbal^ M

6 3 8  K h a l n -

6-54 K b a l
2^7 I'Cbol

n

, 2 4 1  ■' n

' "R,/$ , R/S .
v 8 ar> K h a l n

O f f i c e / C l e r k  a d h o c
9 2 3  k^T^ShaX " n

<704 K h a l CB
2 4 4  Khal- .
5 95 K h a l n

5C4 Kliol n

4 0  K h i l fj

c l f i c e /  Clerk /.dboo^ , ’
' 3 3 2  K h a l jM V  »

P e o n  ' P eon® n
" 1

.746 br- Kb a l . GB^
v'769 n r; .vW'

^ 0  T^nl .. !t

9? Khai ' - -In : »•
6 8 7  Ebrtl* ■■■

5l8« Kbale
7 ^  Sr- Kbal’

C o n t d’-

:1

i

■ \'

■! f

; :̂- j.

"M.;-

% -

//
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%

/

il9^
X20*
121-
12-2.
123*
124»
125.
126. 
127- 
128* 
I'a*

l3i»
132-
133.
134-
135.
136. 
137i 
138.

140.
141.
142.
143.
144.
145.
146.
147.
148.
149.
150.

151. 
152^ 
153- 

154.
• 155» 
156" 
157.

_  Nb-giê .
h “R&j Ocik H u a s & i n  
*' Dinfsh Mobfcin I'iigtm 
V i r e n ^ T b  >Vciroop 
Raj Kumc-r 
j'j.Kp Gup ta 
iH&m P r a k a S h  
Ran Gbcinier 
Yusviant i ingh 
Imti&z irlcm Khan 
Yoriu lioth
Gcinga Cbtran nivi d  
Rufh ingh Yo^lav 

Fu Lbl .

Ram 'rlpal Tevbri 
MuT&ri hi.1 
G u r u  Prjai-of^
5 h i v
i-mrit Lol 
Jai Nfci&in P^n'^'ey 
Kunni Lai 
'4utmt,r i-bmeA Khan 
RfcjnJi Misrt,
O m  Prbktjsh 
GokoTjin P ’aSh^
Mohfl-Ybsin
..‘■U'^hlr Gbt,nrl
^'uresh Kuir.c.r 
>nfan'1 Kumar 
Harairl iili 

I p c . t ^ n 3  Lkku .
‘•Um'iran 

M«.hb^€0
Kura b 2̂

%y>i '■huriker 
P b C w l  Cball'l 
•'^byam Kumjsr ' 
h&m C h b n i r a  Dvlve'li 

‘ i,.?»Yb ̂ bV
Kripa ^bfatilcfr /vastbi 

Pr&kfc.'Sh 
Dsmo'^ur PraSfaf^
Pi C . T e  voTi
R am T)a 3 s 
• isLTkar f 
T)eo J'j.i r si n 

Koh^^.Ifrar 
Raj iMfciain Tevari 
Girja '"banke r Panr^ey 
R. K. Bo jpai '
Tufail A braei
Chlia’oi Nath ingb
Hobpsb Px

T» i-d" ________________ ?lc.cirrg_cC RCbtin^
255 Kh« i^TD/Giv3»
455 T1 II ■

998 II II

921 11 II

493 r»Kh» II

364
148 Kb» 03^
_ G5>
43 Kb. C B’
941 - r.Kii* CB-
927 II i^MV^
548 Kb .Helper II (

985 Kb. II

190 r.Kb- II

313 Kb.
bl6 '  r ‘Kb . CB>
341 Kh» .2- r7»

492 Kb. II

362 Kb 0. ■
11

- G f f g‘Gl- rk/>/’h n

700 Kb. It

689 II II

102 II II

977 fi It

997 It II

404. II n

578 II . 11

50 II II

662 » CB.
874 II 'CB«
P e o n - i:

751 Kh
550 II C3»
Offg. 01 rk/i-.dhlDc G3i.
933 Kb GB.
Of fg* CltrkA.^boc CB*
e “> 40^  • i-llY-
136 vSri-KbU* iJ-iV.

Offg. Glerk/>-iboc CB« '

240 X»Kh. iKV.
73 TCb* n

477 tl It

26 II It

291 II
»

11

780 II II

83 ' • I . KbeilfaSl r.V.V-
Offg*■Cl; rk//-ihoc T .? o

» ••^0 * • ^ M V .

t-

151 -r*Kb. >lP/»
418 , - Kb. ,y.V»
245 ETD/Ci<5-
Of fgo'Cl.' rk/>..'̂ boc CB*
wffg.Cl* ric/.f’hoc
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A '. - ■p/c . , " ’■ , '

"210^ ■ Ghfe-it?y Lfctl •
211*' Panna 
212* " L a i
213*^ 'Chan^ira PiakaSh Pw.uriey ‘ l̂of

-  2-i-i.ce oO bsting /'

Bbistl/*iJ^-I/K1>so/iiMV/Lu.cknowi . / - J > 
C h a i n  Man/ijiuiwII *do» ; -'*•►'
Knallt^si ‘do*, / v

■‘ 214*^ 
2 1 5  •

,'‘2l'6*o 
 ̂ :217- 
^ 2  IS* 
219* 
220* 

^^221. 
‘'222* 
223* 
224*

G u r u  Prasaf^ 
^unr>er Lal / '
K t m t a  PraSfari

,He.ri Her Prascad 
rtak<=sh K u m & r  ‘
^ by am, life r  
Nit&mkfer N & t h  
?uryii' Bali Ham̂ 
Gatiga .Rani ' 
'Zafaf-iii 
Ambr l e t h - D U b e y

' offaivtola «do* 
Kh'feXl'fasi.» db*t 

Y> ,.d;b*w 
Vfelve M a n ’h do* 
Kh> ’ . •d o«
'UCompl.) »do«
• »do® * * f '.* * iM-'r 
♦'Od.0* * k*'®- ® '• '->-i
• *d o* • * *' ® * •
• «3o* ••?!•• •

____ _____  _ »e'd'O* * * V ■'

" T h e - w r i t  ten T e s f‘''for-‘: e l e c t i o n  tol^tfe.post of- Glf^rk: G i h d e  R s ^ 9 5 0 ™ 1 5 d o  (RPP ) 
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Registered

IN THE CENTR^U' ADi'vHNISTR/iTIVE tRI3UN^L AT ALLAHABAD

■ CIRCUIT- BENCH, GANDHI BHAVIAN 
LUCKNOW

No .Q\T/CB/LKO/ Dated , b a .

r

Registration No. of 193 ..

TO

Versus

I
■ \ 

sJ

Applicant

Respondent's

I

Please take notice that the applicant above 

named has presented an application a copy v^hereof is enclosed, 

herewith which has been registered in this' Tribunal and the 

Tribunal has fixed .. . .

h  ko {A«.iĝ 'u3d« ..^nJix ^  Ke\

If no, appearence is made on your behalfgj your

lea dor or by some one duly authorised to Act and- plead on

lour  in the said application, it  w ill be heard and decided in 

your absence•

Given under my hand and the seal of the Tribunal

day of '• ---I'-
this

For DEPUTY REGISTRAR

^ n e s h y




